
In the National Companv Law Tribunal. Jairrur

UNDER SECTION 252Q), 2013

In the matter of:

T.T. Construction pvt. Ltd.

vs.

Registrar Of Companies

ORDER

Pursuant to the notice issued to the appellant, in reration to transfer of the

proceedings, the appellant is being represented by Ms. Jasmine Dhingra,

company Secretary. It is represented by learned AR for the appellant that income

tax in addition to Roc has arso been fumished with the copy of the appeal along

with annexure. It is further represented that the copy of appeal was fumished to

the income tax and proof of the same has also been filed with this Tribunal when

the matter was pending before New Delhi Bench on 0g.05.201g. However, proof

of service in relation to income tax is not available. There is no representation on

the part of income tax nor any observations has also been filed. In the
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circumstances the leamed AR for the appellant is directed to file a copy of
acknowledgement as issued by the income tax in reration to fumishing a copy of
the appeal to it with the registry by today itself. The appeal shall be heard on

20.09.2018.
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